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CENTRAL “ORINISTRAT IVE TRIBUNAL L’///
PRINCIPAL BENCH : NEW DELHI
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844, 845, 846, 847, 899, 900, 932, 989, 936, 1006,
1009, \+t2 of 1990

New Delhi this tho 14th July 1994
Hen'ble Shri J.P. Sharma, Member (J)
Hen'bls Shgi B.K. Singh ﬂenbar (a)

Applicants in Q A«No,
1. Shri N.K. Sharna,

8-4, Delhi Administratisn sFlate, - 708/90
Medel T.un,
Delhi. ’
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Greater Kailash Part 1,

NBU De lhio

3. Shri Tarlechan Singh - - 899/90
A=115 Madhuvan, o
NBU Delhio ' -

4. Shri Ajay Dewan, ' IR 1009/90

5 Shankmacharya Marg,
Civil Linesd,
Delhi, - |

5. Shri Zigullah Siddluui ' L 1006/90
677 Kamaljit Sandhu Black,
Rsian Games Village, - '
New Delhi,

" 6. Shri Vinay Bhushan Dubey, S 996/90
224 Jhelum Hestel, '
INU, New Delhi,

7. Shri Arun Kumar Sharma B 989/90
131 New Manglapuri Hahrauli,Road, h
New Dslhi _ B v
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F-108 Ssctor 20 NUIDA,UP - 932/90-
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